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DATE OF DECISION__ 5,9,1990,
Shri Prabﬁu Lal & Another

Petitioner

Shri S.K, Bisari it
ohri o 1sarlia Advocate for the Petitioner(s)

Versus

Union of India & Othsrs Respondent

Shri R. S5, Aggarwal

_Advocate for the Respondent(s)

P. Ko Kartha, VYice-Chairman {(Judl,)

D, Ke Chakravorty, Administrative Member,

Whether Reporters of local papers may be allowed to see the Judgement ? ‘“/L*')
To be referred to the Reporter or not ? \o ,
Whether their Lordships wish to see the fair copy of the\Judgement_‘? / ¥
Whether it needs to be circulated to other Benches of the Tribunal ?

(Judgenant of the Bench delivered hy Hon'ble
‘Mr, P.K. Kartha, Vice-Chairman) .

The petitioner is the original applicant in
0A-673/89, His grievance is that the respondents did not
comply uith the interim order passed by the Tribunal aon
4,4.1989 to the effect that any dereservation of vacancies
garmarked for Scheduled»Eastes and Scheduled Tribas should
be strictly in accordance with the relevant rules,

2. The petitioner has stated‘that the raspondenfs
wrote a letter on 21.3,1989 fbr dereservation of the
reserved vacanciss for S.C./S.7. categories in the Cadre
of Inspectors, i.e.s 8 Vacaﬁcies belonging te S, T, in the
ministerial cadre, 4 vacancies balonging to S.C. inm ﬁhe”

Stenographers category, end 4 vacancies in the category

of S,T. in Stenographers category, Thus, in all, they have
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- contempt of this Trlbunal

quota, no eligible SC/ST is availablé, the posts earmarked

for reserved candidates have to be filled in by genaral
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reouested for dereserving.16 UaCanLlcs Wwith a view to

promotlng persons from the general category to the postsv

of Income Tax Inspector, While doing so, the respondents
did not follow the procedure prescribed for reservation,

The approval for dereservation was given Vide letter

dated 10th April,1 989, It is alleged that this constitutes

i

3. The respondents have stated in their reply affidavit

7

that according to the relevant ‘instructions, the total

number of vacanciss has to be apporticned between Ministerial

Cadre and Stenographers Cadre in 3 : 1 ratio, This will
be further divided as under:-

(a? Seniority Ministerial Quotasg

(5) Year of passing Ministerial éuota;

(c) Seniority Stenographers cuota: and.

(d) Year of passing Stenographers ouota,
4, _'The respondents have submitted that four sesparate
rosters are to be maintainegd for the abope mentioned four
éﬁannels of premotion, ‘f’ | w
5. The'respondents stated that they have strictly

folloued the above instructions, Since under Stenographers

'candidates af ter getting them dereserved as no pointrcén

be.left blank in the Réster as per the directions of the
Home Ninistry'éet Dut in Annexure R-II to the Teply
aFFldelt at, pages 2326 of the paper=book,

Be The respondents have furthasr stated that the post -

of Inspector is a sslection post, The following conditions
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have to be follewed for promotion to the Saidtp0$t:;

/ (é) Thae candidatse should fulfil eligibility
conditions prescribed in the ;ecrﬁitment
ruleés and. no relaxation is admissible to
s/C, S/T Candidateé,

(b)“The concept of Zone of considerétion is
applicable,

(c) The s/C, S/T céndidat:s who are uithin the
normai zone of consideration should first
be cﬁﬁsidered in accordaﬁceruith gensral
standards with others,and may be included

_ in the Sslect List,

(d)y 1f s/C, S/T candidates are.not auailaﬁle for
ail the reserved uacanﬁies, then separate
lists for S/Cs an& §/Ts are to he prepared
in accordénce with para.12,2 (e) (2) of
Chapter 12 of Brochure oF.S/C and S§/T
(Annéxupé R;III).v In these lists S§/C, S5/T
candidates are to be adjusted amongst them-
selves irrespective of merit and the required
number of candidates are to be taken,

(e) A Final common Sslect List will be prepared
in which names uill.Ee arranged and promotion
uill he made as and when uacancies occur and
not according to roster points,

(f) The Select List should relate to the number of
existing and anticipaﬁed vacanclies Wwhich are

J
likely .to occur during the course of the

yeaT, . Cy\///

00-..40-!




~&

'{“\gr

Te - The respondenté have stated that they have

strictly followed the above points while effecting

the dersservation,

B, We have carefully considered the rival contentions,
There is no material on record to indicate that the
respondents have deliberately and wilfully disobeyed

the intefim order passed by the Tribunal on 4.4.1989,

In view of this, the C,C,P. is dismissed and the notice

o% contempt discharged,

There will be no order as to costs,
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- %{Q(CT’D
(Do Ko Chakravortyl) (P, Ke KaFthia)

Administrative Membar Vice~Chairman(Judl,)
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